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Amendment of Essential Commodities Aet 

@1525. SHRI B. K. HARIPRASAD: Will 
the Minister of FOOD be pleased to state: 

(a) whether under the Essential 
Commodities Act, Sugar trade between whole 
sellers has been banned and if so, whether this 
would be allowed to ensure competitive 
distribution; 

(b) whether jaggary, a perishable product, 
is proposed to be exempted from  the  
provisions of the Act;   and 

(c) whether the Essential Commodities 
Act is proposed to be amended to remove 
lacunae? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) With a view to prevent hoarding 
and to ensure smooth flow of sugar to the 
consumers, only one sale transaction by a 
wholesaler to another wholesaler and that too, 
if accompanied by physical delivery of stocks, 
has ben permitted. 

(h)   and (c)  No, Sir. 

 

Warehousing Capaciiy 

1527. SHRI JAGADISH JANI; Will the 

Minister of FOOD be   pleased to 
state: 

(a) whether it is a fact that the existing 
Warehousing capacity available in the 
country is inadequate; 

 

@Previously Unstarred question 093, 
transferred from the 28th November,  1991. 


